73 Written Answers
Fraud in D.DA.

560. SHR] SHRIDHAR WASULEO
DHARBE:
DR. BHAI MAHAVIR:
SHRI RAMCHANDRA BHARA-
/' DWAJL:

Wil] the Miniiter of WORKS AND
HOUSING be plrased to state:

(a) whether i is a faci that two
DDA employees. one of whom is a
gazetteq officer, have written to the
Chairman of Iistimateg Committee
alleging that several senior officials of
DDA had defra ided the organisation
t¢ the tune of pg 10 crores;

(b) whether any enquiry has been
held in the charge that tenders worth
crores of rupees had been given to
non-existent firms and payment of Rs.
1 crore has been made in advance and
allotted levy cement to them and cons-
truction of a number of roads &nd
workg in East D 1hi had been only on
paper;

(¢) whether lotlery tickels worth
of Rs. 50 lakhs h'ad been given tc 15
agentg of whom 14 were fictitious; and

(d) if so, what are the details of
the cases and what action has been
taken in respect of each?

“THE DEPUTY MINISTER IN THE
DEPARTMENT )F SPORTS AND IN
THE MINISTRY OF WORKS AND
HOUSING AND IN THE DEPART-
MENT OF PATFLIAMENTARY AF-
FAIRS (SHR! MALLIKARJUN): (a)
The DDA have re ported that they have
received copy of a complaint from the
General Secretary, D.D.A, Employees
Union, addressed to the Chairman,
Estimates Committee.

(b) As reported py D.D.A,, there is
a reference in the gaid complaint to
giving advance of huge amount to non-
existing firm agawnst tenders for sup-
ply of hume pipe:. In this case, an ad-
vance of Rs. 20 Jakhs had been made
by DDA, as admissible under the rules,
with the prior ajproval of the com-
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petent authority, against g bank gua-
rantee under which the amount of ad-
vance was fully secured. Interest is
also being charged on the advance.
Similarly, levy cement has been is-
sued as this particular work was en-
titled to issue of levy cement, so as to
take advantage of the differences bet-
ween the levy rates and non-levy ra-
tes which accrued to DDA.

Regarding the allegation aboul “con-
truction of a number of roads and
workg in East Delhj on papers only”,
it hag been reported that no such case
has come to the light and the concern-
ed officer have cerlificd that there is
no such case within their knowledge.

(c) The DDA has stated that no
agency for sale of I.ottery Tickets
has been given to a iictitiovs person/
Firm,

(d) Does not arise.

Violation of traffic rules in Delhi

561. SHRI SHRIDHAR WASUDEO
DHABE: Wil} the Minister of SHIP-
PING AND TRANSPORT be pleased
to ctate.

(a) the number of pedestrians, Iin-
cluding schoo] children, kiiled in Delhi
by speeding vehicles at Zebra crossings
during the last three years;

(b) whether it 45-a fact that at
Zebra crossings the drivers de not res-
pecl the rights of pedestriang and the
traffic, rules, which are also inade-
quate, are not enforced by the iraffic
police; and

(¢) what steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI)
(a) The number of pedestrians killed
near inter-sections in Delhi during
1981-82 and 1983 is 63, 88 and 77, res-
pectively.



